FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF VS MATRIX PRIVATE

LIMITED
Sl. No. | PARTICULARS DETAILS
1. Name of corporate debtor VS MATRIX PRIVATE LIMITED
2. Date of incorporation of corporate debtor | 14.12.1990
3. Authority under which corporate debtor is ROC Delhi
incorporated / registered
4. Corporate Identity No. / Limited U74899DL1990PTCO40510
Liability Identification No.of corporate
debtor
5. Address of the registered office and No. 486, Patparganj Industrial Area, Delhi- 110092
principal office (if any) ofcorporate debtor
6. Date of closure of Insolvency Resolution | 20.08.2025 (20" August, 2025)
Process
7. Liquidation commencement date of 21.08.2025 (order was received by undersigned on
corporate debtor 21.08.2025) (21%" August, 2025)
8. Name and registration number of the Mr. Rahul Jindal
insolvency professionalacting as Registration No. IBBI/IPA-001/IP-P- 02649/2021-
liquidator 2022/14048
9. Address and e-mail of the liquidator, jindalrahul60@gmail.com
as registered with theBoard
10. | Address and e-mail to be used for liq.vsmatrix@gmail.com
correspondence with theliquidator
11. | Last date for submission of claims 20.09.2025 (20" September, 2025)

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-III has orderedthe
commencement of liquidation of the VS MATRIX PRIVATE LIMITED on 21.08.2025 (21** August,

2025)

The stakeholders of VS MATRIX PRIVATE LIMITED are hereby called upon to submit their claims
with proof on or before 20.09.2025 (20" September, 2025) to the liquidator at the address mentioned
against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means. Submission of false or
misleading proof of claims shall attract penalties.

Rahul Jindal

Liquidator

VS MATRIX PRIVATE LIMITED

IP Reg. No.: IBBI/IPA-001/IP-P- 02649/2021-2022/14048

Regd. Add: jindalrahul60@gmail.com

(Authoriza

tion for Assignment valid till 30.06.2026)

Communication Add: 6772/2, Dev Nagar, Karol Bagh- New Delhi-110005

Date: 25.08
Place: Delh

2025
i




WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

MONDAY, AUGUST 25, 2025

Possession Notice (For Inmovable Property) Rule 8-(1)

SEWA GRIH RIN LIMITED Whereas, the undersigned being the Authorized Officer of IFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) ol -'IJ MOtIIa_I oswal Home Flnan_ce Limited PUBLIC NOTICE FOR
* | Corprovate office Address: Building Mo. 8, Tower C, Bk Floos, DLF (IIFL-HFL) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of O \dl Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel E-AUCTION CUM SALE
s itaral " Cyber Cily, Gurugram 122002 ' powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by o TEancs ST Depot, Prabhadevi, Mumbai - 400 025, CS : 8291889898
rpdnihardptions o i > the Authorised Officer of the company to the Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby given to Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com
RULE-8{1) POSSESSION NOTIGE (For immovable Property) ghrg Eggrf%\'r"rzrdagr? lt1r|]r?1 %‘;%'g ige%?i%%r%}(hﬂté??hlé”gggsgﬂfgsh%ﬁéak')‘:r'r‘oev‘?rsiﬁsggﬁ{::&;trh:n%r?ﬁgr{%gl?g?;i%%dnggfggﬁggg’; ﬁéﬁ{%ﬁ%gfn%?"t‘g E-Auction Sale Notice of 30 Days for Sale of Inmovable Asset(s) under the Securitisation and Reconstruction of Financial Assets
"'I'IHE.LM- ,“"5 “"':'Ersm"'f'j t'?‘"f'] the "J.'“;'"':" 24 DNLEE[ of the SEWA E'!IH Hlﬂ L!MHED """:ir deal with the property and any dealings with the property will be subject to the charge of IIFL HFL for an amount as mentioned herein under ;"d. En.forr]cen;ent.of Secuhrlty I'E)tfr?StACt’ 2?02 reath|th provision to rule 8 and 9 of the_SecurlltylInter:estéEnfc:jrcementl) Rules, 2002.
the Sacurdizsiion and Reconstrection of Financial Assets ang [r_1f|:|r|:EJ'|“-.,|1_-. of Sacunty Ima'&'sl:ﬁ..,t with interest thereon."The borfower's attention is invited o provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues otice is hereby given to the public in genera gnd tot e borrowers/guargntors/mortgagors in part|cg ar, _t gtt e under mentlorled _property
2002 and in exercise of powers conlerred under section 13(2), Bsued & Demand Nobice calkng of the "IIFL HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the secured mortgaged to Motilal Oswal Home Finance Limited (Earlier Known as Aspire Home Finance Corporation limited ) will be sold on “As is where
ppon the Borrewers/Go-borrower/Guarantor o repay the amount menticned in the notice and assets shall not be sold or transferred by "lIFL HFL" and no further step shall be taken by "IIFL HFL" for transfer or sale of the secured assets. is”, “As is what is”, and “Whatever there is”, by way of “online e-auction” for recovery of dues and further interest, charges and costs etc.
furihes imgrest Wﬂ[-l1 b days fram the 'ﬂalif of receipl of [h'm sax notice; The EE'-“-"J""E’E{‘E 0= Name of the Borrower (s)/ | Description of the Secured Asset (Immovable Property) Total Outstanding T Tooie or as detailed below in terms of the provisions of SARFAESI Act read with Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002)
bofrower/GUardrtor having Taded 1 repay the amaount. natice |5 hereby gven 1o he Bormawers) Co-Borrower(s) TAT that piece and parcel of Property out of Khata No. 383/531 com-|_ Dues(Rs.) — |n=e il pocses through website motilaloswalhf.com”as per the details given below :
Ga-borrower! Guaraatar and the gublic m [PENETE 1l the l.IllﬂL'IEIIZ_'I-"IEIJ Meas taken passeEssion of thie - - prised in khasra No. 149//16/2-16.150//1/2/4-0. 2/2/2-16. 8/9-13. 9/8-|Rs.349649/- (Rupees Notice | sion Dat nd tim f E-Auction Date: 03-10-2025 11:00 Am to 02:00 Pm ith unlimited tension f 5 minut h
property described Nerein below in exereise af powers conferred on him | her Lnder Section 13 rel e doginder Sindh, - 0,10/8.0 11/8-0,12/8-0,13/1/4-0, 19/8-0, 20/1/5-8 situated in vill Pakho|  Three Lakh Forty | | B e R t oota of END 0o ésit-oz-(m-zt;lzsl ited extensions of 5 minute each)
f4) ol the said Act read with Rule 8(1) of e said Rulas. The borrower i parlicular and the public Store (Pros oct NZI) kalan-B, Teh Tappa, Distt Barnala, Punjab-148108, India Area| Nine Thousand Six |g7.04. | 20-08- : ROSEL~ i
i general is heroby cautioned nat 1o deal with the properly and any dexiags with the progerly "’_10421834) * | Admeasuring (In Sq.ft): Property Type: Land Area, Built_Up_Area,| Hundred Forty Nine | "50-c" | 05 Borrower(s)/Guarantor(s) / Demand Notice Description of the Reserve Price, EMD / Last date
will b sulijecl b me chargs of the SEWA GRIH RIN LIMITED o below mentionsd Dulslandng | Carpet_Area Property Area: 2722.00, 1582.00,1265.00 Only) Loan Account Date and Amount Immovable property of EMD
armaunt plus interast Hlld_iliﬂilll'.:‘-'lla' anpenses, costs Merean. The borawer's sthenton & inbed Mr. Simarieet Sinah. Bhullar |All that piece and parcel of Property out of Khewat No. 10/11, Khatoni|Rs.492897/-(Rupees LAN: LXMOGURGAON5523 | 14-05-2025 For Rs: |Ground Floor Part Of Property Reserve Price: Rs.1713041/-
tn peovisions. of sub-section (8) of section 13 of the Act, in respect of time available, to redeem Readuma o M |no. 16,17 comprised in khasra no. 345/0-6, 358/0-8, 5//11/2/1-2 situate| Four Lakh Ninety | gg.05. | 20-08- -240702553 1757053/~ (Rupees |Bearing No. 48- 49 Out Of Khasra | (Rupees Seventeen Lakh Thirteen
thi secured assals Bant Kaur (Prospect No. |t dVi"- Ghunas,lTeg Tappa, Dist Bamala, Eunéat;1481%8,.lln8ia A\rea Two Thousand EIght | 575 | 205 BRANCH: GURGAON Seventeen Lakh Fifty |No. 45/10 East Guru Angad Nagar|  Thousand &Forty One Only)
Notice Date IL10349248) measuring (In Sqfi): Property Type: Land Area, Built Up_Area,| Hundred Ninety BORROWER: SHASHVAT Seven Thousand ~ |Village Khureji Khas Shahdara Delhi| EMD: Rs. 171304/-(Rupees One
SE | Mame & Add. O Borrawsr! Meroaioe Bidraat Dutstandin, jeamalfres kmperi.Arsai d7,00,863.00. 106 A0 Seven Only) MISHRA &Fifty Three Only) [(Gali No. 2 Laxmi Nagar) Nearby| Lakh Seventy One Thousand
Ha. e ryagoe/ Grarator/Lan Amount (Rs.) Jymtalic Mr. Baljinder Singh All that piece and parcel of House cum plot no. 129 comprised of Khata|  Rs.1983781/- CO-BORROWER: ISHA TIWARI Y y Mother Dairy East De|h|g110092 i Three Hundl}t’ad & Four Only)
Possession Date Slo. Mr. Mahinder Singh,  |no. 8/8, Khasra no. 8//21/1, 9/116/2, 9//17/1,9//17/2, 9//18/1, 9//18/2,| (Rupees Nineteen : M s
1. | Lozn Account Mumber : L1CPO0OO0S01 0632 Re. 522 704L | 965902024 Mrs. Sandeep Kaur W/o. Mr. [9//19, 9//23/1, 9//24/2, 9/125/1, 9//15/2, Village Phaguwal, Hadbast no.| Lakh Eighty Three |23-05-|20-08- 1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the procedure set out therein. Bidders
' (1) Smt. Shanti wite of Shri Vishng Kumar, (2) Shri {HHI:IIIEESI Five Baljinder Singh, Sangha |98, Tehsil and District Ludhiana, 141001 Area Admeasuring (In Sq.ft.):| Thousand Seven | 2025 | 2025 may visit to the Web Portal : https://www.auctionbazaar.com/ of our e-Auction Service Provider, M/s. ARCA EMART PRIVATE LIMITED
Dheera father of Shri Vishng Kumar, (3) Shri Vi Lakh Elghty Tw 19.08.2025 Apparels, (Prospect No. | Property Type: Land_Area, Built_Up_Area, Carpet_Area Property Area: | Hundred E|ghty One for bidding information & support, the details of the secured asset put up for e-Auction and the Bid Form which will be submitted online.
!Elﬁ:rilrl ghrﬂi‘fﬂmurluﬁal:“ mar, |3} shrh ¥iay Thoussnd geue: 1L10151935) 1559.98, 1096.00, 986.00 Only) The interested buyers may go through the auction terms & conditions and process on the same portal and may contact to Jani Mahendra
(4} Shei Viehnu Kumar rath;r of Om Prakash. (5) Shei Hundred Twenty Mr. Sachin Kumar Yadav S/o. [All that piece and parcel of Plot No. 952, Abadi noor green, Khasra Rs.900912-(R 7045979708 & Vivek Kumar Pandey 8655787062, detall_s available in the above mentioned Web Portal and may contact their Centralised
Vichal Kumar fathes of Rakesh Kumar : Faur anly) Mr. Satish Kumar Yadav, Mrs. | No.16//8/4, 16/9, 16//10, 16//11, 16//12, 16//13, 16//19, Hadbast No. 98, SN i kh( Nupees 23.05- | 20-08- Help Desk: + 91 83709 69696, E-mail ID: contact@auctionbazaar.com.  gq/. Authorised Officer,Motilal Oswal Home Finance Limited
................................................... y Prema Devi W/o. Mr. Satish |Vpo Phagguwal, Ludhiana, Punjab, 141008 Area Admeasuring (In Hll.l?%re% Twe'R/% 2025 | 2025 Place : Delhi /Date : 25.08.2025 (Earlier Known as Aspire Home Finance Corporation limited)
llfiemrlptlm 0 Secared ﬂﬂa%glmmmhlgsrlluuﬂrly] Hglﬂwn o 240 'Snuar&l '..'Illﬂg.ﬁ "E.anhﬂi Kumar leﬁ%\q,égzgz)pect No. Sﬁ'ft',)ai PrcF>)pertyrt T’X‘pe: kgg%@Az%% OgaI&%b(l)% _Area, Super_Built Only)
ghesi Barglly Utter Pradesh, Bowmdares: Road 12 feet wide, North - Chakroad 8 feet |_Up_Area rroperty Area: 40U.0, 490.00, 469.00.
inch wida, West - RG aliwr parson, South - RG seller, cofrently BG Arjun 2525 Mahsin Khan For, further details please contact to Authorised Officer at Branch Office: SCO 21, 5th Floor,Ludhiana Ferozgandhi Market, Ludhiana, Public Notice For E-Auction Cum Sale
Mortgaged property Area of the land 41.80 . yard, Punja? — 141001 Corporate Office: Plot No.98, Phase-IV, Udyog Vihar, Gurgaon, Haryana. i , Sale of Immovable property mortgaged to IIFL Home Finance Limited (IIFL HFL) Corporate Office at Plot No.98, UdyogOVihar, Phase-IV, Gurgaon-
Place: Uttar Pradesh, Date: 23.08.2025 Authorised Otficer, Sewa Grik Rin Liméted Place: Punjab, Date: 25-08-2025 Sd/- Authorised Officer, For lIFL Home Finance Ltd. 122015. (Haryana) and Branch Office at:- 30/30E, Upper Ground Floor, Shivaji Marg, New Delhi - 110015 under the Securitisation and

“"PUBLIC NOTICE™
(For change of Registered Office of the LLP from one state to another|
Bafora the Cantral Gowermment

Registered Difice: "JC-42, GF Khirki Extn., Malviva Nagar, South Dalhi, Delhi, Indea, 110017,
For and an hahall of

Address: 0-181, EN. 203, Uday Aparimend, Kant Chand Road, Bhnge Marg, Jaipor Ragesikan, 302016

[Regulation 14 of the Insalvency and Bankrupicy Board of India
(Wduntary Liguidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M!S CUREBOAT HEALTHCARE PRIVATE LIMITED

1, | RSME OF CORPORATE PERSON ME CUREBDAT HEALTHCARE PRIVATE LIMITED

2. | DATE OF BCORPORATION OF 05112014
CORPORATE PERSON

3, [AUTHORITY URDER WHICH THE CORPORATE
FERSOM 1S INCORPORATEDVREGESTERED

Regsirar of Compemies, Dedhi

4. | CORPORATE IDENTITY NUMBER /
LIMITER LIABILITY IDENTITY KUMBER OF
CORFORATE PERSON

WS ENIDL2IEFTC 341580

5. | ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL DFFICE
{IF ANY) OF CORPORATE PERSON

Plot E-885, dth Floor, Daanl Plaza, Sector 7
Harjan Basi, soulh Wes! Ded, Dwarka, Delhi;
India, 110045

G | LICHIDATICN COMMENCEMENT 12082025

Maobica 15 hemaby given that tha 20MAnnial General Meeting (M AGM""Meeting") of the Membsars of

e iy il lher el D2 updad I,.|_‘|.'II;!_JI$||3I'|"'I by Wi fing 1o fhizr respactive DFPs

Incorporated | registered
4. |Comporate Identzy Mo.  Limsted Liability
Identification Ne.of corporate deblor

UT48390L 19500 TCO40510

Public Notice For E-Auction Cum Sale

Sale of Immovable property mortgaged to lIFL Home Finance Limited (IIFL HFL) Corporate Office at Plot No.98, Udyog Vihar, Phase-IV, Gurgaon-122015.
(Haryana) and Branch Office at:- 96 Rajinder Nagar, Near Tehsil Complex, Jalandhar-144001/ House No. 775, Ward No.6, Raman Cinema Road,

24-Sep-2025 1100 hrs -1400 hrs

26-Sep-2025 till 5 pm.

29-Sep-2025 1100 hrs-1300 hrs.

; v ; Near HDFC Bank, Ground Floor, Mansa Punjab-151505 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security B | Co- D d Noti Description of the Inmovable i .

Registrar of Companies, Delhi Inter:est Act, 2002 gh%rgn??f't&r) "Afctr';). XVherez?]s t?eilAuthorlized Officer ("7\0") of IIFL-HFL Ead tal?]en the |pl)or?session of th:sf(igov\}ﬂgE Elgpl)grt%/il\essl SpUt:galnSt oé?r‘;voevrv(:z(s) /o Da;eén ::d Arﬁ;ﬁ?‘t progertyl Secured Asset DaFt’((e)so:ePsi;)i((s):]cal Reserve Price

In the m: f sub-saction (3 tign 13 af Li iahil arinershio Act to the notice issue of the Act in the following loan accounts/prospect nos. with a right to sell the same on " , —

”; : T"ﬁ‘;’ ';' ;" L.‘EF ';"L.' ;FT 3:‘ i ; DRLIIHHTDE; ity Partriership Act, 2008 | |\ 0 1S BASIS AND WITHOUT RECOURSE BASIS" for realiztion of IFL.HIFL's dues, The Sale will be done by the undersigned fhrough e-auction plat _ Guarantor(s)  ['40112/2024 Rs. 1562572 | Al hat part and parcel of the propery bearing: Third 22105/2025 Rs.1081000/- (Rupees
and huse |/ of the Limitad Liabity Farinarshig Kules, form provided at the website: www.iiflonehome.com Bs Aartl Kakad (Rupees Fifteen Lakh | Floor, With Roof/Terrace Rights , Towards Back Side - Ten Lakh Eighty One
AND IN THE MATTER OF ~ Borrower(s) / Demand Notice Description of the Inmovable Date of Physical Reserve Price Issi\'llr zal'raa" atl Sixty Two Thousand Five |, Of Built Up Property Bearing No 82, Out Of Khasra Tgtalgofts'ztf/gg;ggz? Thousand Only)
OSAAM STEEL FABRICATORS LLP (LLPIN: AAE-8301) _ _ _ Co-Borrower(s) Date and Amount property/ Secured Asset Possession Rs.2147000/- (Rupees Mrs Sujnitla Hundred and Seventy |No 109/14, Situated In The Area Of Village Palam ,| Ra ﬁ950173/
Incorporated under the Limited Liability Partnership Act, 2008 having registered affice | Guarantor(s) 20/11/2024 Al that part and parcel of the property bear-| 01/07/2025 STwenty T(?]ne Lakg lgorlty) Beat;ty Look Two Only) Dehi State Delhi , Colony Known As In Block A (Rupe:é Nineteen'l_akh IIE)ames'tt I}IIEoﬁg

"IC-42 T 7w Mr. Sushil Dhall Rs. 1739507 (Rupees ing: House No.20, property out of Khasra no. Total Outstanding as on | Seven Thousand Only - . ’ . ’ : eposl
8t "JC-42, GF RHIRKL EXTI, MALVIVA NAGAR, SOUTH DELHI, DELH, 1NDI£913I1£E;:' Mrs. Sonia Dhall| Seventeen Lakh Thirty Nine | 1224, 1855/1227, 1223, Khewat/ Khatoni No. Date 21/03/2(?25 Earnest Money Deposit (rLr:;S%ezﬁsf;;)- Bid |“£;ezassgoﬁlm°unt Raja Puri, Uttam Nagar , New Delhi , 110059 Fifty Thousand One R38081L00£] (Euﬁ?es
W/o Mr. Sushil | Thousand Five Hundred and | 300/318, 301/319, Hadbast No. 312, Situated| Rs. 2146530/ - (Rupees EMD) Rs.214700/- - - Hundred and Seventy ne Laxh £ig

Natice is hereby given to the General Public that the | lFumpnses 111 mak&apehl:ﬂn hefore Dhall Sonia Seven Only) at Guru Nanak Nagar, Kashmir Colony, Basfi| Twenty One Lakh(Fogy Six ((RupgessTwo Lakh (RL{_pr)]ees T\A:jegtylFlve Three Only) Thousand One Hundred
the Registrar of Companies, Dedhd under saction 13 {3} of tha Limited Liability Partnarship ? %guggm . Bid Increase Amount Ban]sgm?ng.a, Eeml)lo?ndl_ DljtrAct Jalasndhar, Thousand Five Hundred | Fourteen Thousand Seven B s ousand Only) | 1 Only)

At 2008 saeking approval for shifting its ngigtgmd Office from the Mational Eap““ |E10,§’49473)- Rs.25,000/- (Rupees Twenty unjab, India, and_Area, ouper_| and Thirty Only) Hundred Only) Date of Inspection of property EMD Last Date Date/ Time of E-Auction

: : : - : Five Thousand Only) | Built Up_Ar ea 620.50, 730.00 08/09/2025 1100 hrs -1400 hrs. 10/09/2025 till 5 pm. 12/09/2025 1100 hrs-1300 hrs.

Territary [NCT) of Delhi 1o the State of Rajasthan [Japurl. Any person whose mterest is

: 2 c : Mr. Sukhjinder |  20/07/2024, Rs.634353 | All that part and parcel of the property bearing:| 17/06/2025 Rs.1091000/- (Rupees Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pa
likely to be af fm:h?d by the proposed change of the registered office of the LLP may deliver Singh, Mrs. ~ (Rupees Six Lakh Property out of Khewat no.1004 Khatoni no.f=———ro i . Ten Lakh Ninety One through Iinl¥ available for‘ihﬁ property/ Secured Asset only. y by y P Py
or cause to be delivered or send by Registerad post of hisfher objections supported by an Rimpy Kaur | Thirty Four Thousand Three %79& t?\/I2804 SFl)tuateg '”1\5.{'1”551”‘1 Eehd B:reta As On Date 21/08/2025 Thousand Only) Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public

fidavit stating t re of hisfher | nd qround 5l ried by an Wlo. Sukhjinder | Hundred and Fifty Three Only); UiSit. Mansa Funjab, - Lana_nArez ) Earnest Money Deposit auction.For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount.

affidavit stal ng e natore of hesthar interast a fraunes of appostian Sepparte h'|' ] Sinah Built_Up_Area 1129.00, 1129.00 Rs.1090001/ EMD) Rs.109100/

i . . - E I i —- P it ' i . - .
affidavit to the Registrar of Companies, Delhi., 4th Floor, IFC| Tower,B1, Nehru Place, Car Owner ng'sdolgglr_ef;e Smount (Rupees Ten Lakh Ninety ((Rupe)esSOne Lakh o , . _FERMSAND CONDITIONS:¢ . . . .
New Delhi. Ind 00 i il h ; (Prospect No- L9 up wenty Thousand and Nine Th 40 1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com well in
ew Delni, India, TIOTS withan Z1( twenty onel days from the date of publication of this IL10454766) Five Thousand Only) One Only) '”I_? dougag | ne advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-

notice. A copy of such objection should also be forwarded to the Petitioner LLP at its| |- undred Oniy) ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

current registered office address mentioned below: Date of Inspection of property EMD Last Date Date/ Time of E-Auction 2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay through
link available for the property/ Secured Asset only. Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the proper-
ty/ Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount”

®© N oo A w0 D

10.

Bidders are advised to

with the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity
charges, land and all other incidental costs, charges includin}g all taxes and rates outgoings relating to the property.
The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.
?o through the website https: // www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.
For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-
care@iiflonehome.com, Support Helpline no.1800 2672 499.
For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no.1800 2672 499 from 09:30 hrs to
18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com.
9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking
physical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.
Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
11. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be can-
celled and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.
12. AO reserves the rights to postpone/cancel or vary the terms and condltlon of tender/auction without assigning any reason thereof. In case of
any dispute in tender/Auction, the decision of AO of [IFL-HFL will be final.
STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost

Date: Dekhi Dsaam Steel FBIP"“{“'E LLP TERMS AND CONDITIONS: 4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges,
Place: 25.08.202% e . I, . : > el . . land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.
! ; BAiav Sharma {Designated Parmer) DIN; 07280895 1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://lwww. iiflonehome.com, well o] . : o ;
ja 1 0 / in advance and has to create the login account, login ID and password. Intending bidders have to submit Psend their "Tender FORM" along 5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.

The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale
5 minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes. proceedings. , .. . N . , . ..
FORM A The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75% 7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-care@iiflone-
PUBLIC ANNOUNCEMENT of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment. home.com, Support Helpline Numbers:@1800 2672 499.

Place:- Punjab Date: 25-Aug-2025

Sd/- Authorised Officer, IIFL Home Finance Limited.

Public Notice For E-Auction Cum Sale
Sale of Immovable property mortgaged to IIFL Home Finance Limited (lIFL HFL) Corporate Office at Plot No.98, Udyog Vihar, Phase-1V, Gurgaon-

Reconstruction of Financial Assets and Enforcement of Security InterestOAct, 2002 (hereinafter "Act"). Whereas the Authorized Officer ("AQ") of IIFL-
HFL had taken the possession of theOfollowing property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect
nos.Owith a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS" forOrealization of IIFL-
HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at theOwebsite: www.iiflonehome.com0

utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and
the balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be
in the prescribed mode of payment.

6. Bidders are advised to go through the website https: //www.iiflonehome.com and https://www.iif.com/home-loans/properties-for-auction for

8. For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no. 1800 2672 499 from 09:30 hrs
to 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com

9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical
possession within 7 days, otherwise [IFL-HFL shall not be responsible for any loss of property under the circumstances.

10.Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

11.1n case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

12.A0 reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Delhi, Date: 25-08-2025 Sd/- Authorised Officer, IIFL Home Finance Limited.

Public Notice For E-Auction Cum Sale

Sale of Immovable property mortgaged to [IFL Home Finance Limited (IIFL HFL) Corporate Office at Plot No.98, Udyog Vihar, Phase-IV, Gurgaon-122015.
(Haryana) and Branch Office at:- SCO 21,5th Floor,Ludhiana Ferozgandhi Market, Ludhiana, Punjab, PIN-141001 under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter "Act"). Whereas the Authorized Officer ( "AQ") of IIFL-HFL
had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with
a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS" for realization of [IFL-HFL's dues, The
Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com

Mrs. Ruby Singh

Naraina In The Abadi of Inderpuri New Delhi-

Three Lakh Eighty Three

CATE OF CORFORATE FERSON — | |122015. (Haryana) and Branch Office at:- 30 /30E, Upper Ground Floor, Shivaji Marg, New Delhi - 110015/ 309 , 3rd Floor, Padam Business Borrower(s) / Demand Notice Description of the Immovable Date of ____Reserve Price
T. | MAME, ADDRESS, EMAIL ADDRESS e, Charmandra Kumar - kumar3Bgihedmail com; Park, Plot no. INS-1, Sector 12A, Awas Vikas, Sikndra Yojna, Agra-282007/ 3 rd Floor, Cherry tower, 01 Sidhart Enclave, Ballupur Chowk, Co-Borrower(s) Date and Amount property/ Secured Asset Possession Rs.1811000/- (Rupees
TELERHOME HUMBER AMD THE curehoathealthcare03@gmait com GMS Road, Dehradun-248001 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 | Guarantor(s) 18/02/2025 All that part and parcel of the property bear- 19/05/2025 Eighteen Lakh Eleven
REGISTRATION NUMEER OF THE Ph.: GOTE08517 (hereinafter "Act"). Whereas the Authorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice Mr.Amit Kumar Rs.2117482 ing: House No. 169, comprised of Khata no. Total Outstanding Thousand Only)
mfidk AR issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT Slo. Mr. Raj (Rupees Twenty One Lakh | 148/170, 149/171- 172151/174, Khasra no.| as on Date 21/08/2025 | Earnest Money Deposit
LIOUIDATOR 30, Towver 1, Suprerm Enclin, Menur Wihar Phisga 1, IS BASIS AND WITHOUT RECOURSE BASIS" for realization of IIFL-HFL's dues, The Sale will be done by the undersigned through e-auction plat- kumar, Mrs. Seventeen Thoﬁsand Four |16//23- 21min, 22/1 min, 22/2, 17/11/1,23,| Rs.2466013/- (Rupees (EMD) Rs.181100/-
New D, Mational Capisal Termiory of Deff, 110081 iorm;provided.at-he-websile: wew.iiflonehome:com——— _ Puja Wio Mr. —|y,;ndred and Eighty Two Only)| 18//5/1, 15//16/2, 25, 26, 16//11, 12,19, 20, 21| Twenty Four Lakh Sixty Six|  (Rupees One Lakh
EBUTEA DOSTPN 04204 7-orH A 1084 Borrower(s) / Demand Notice Description of the Immovable Date of Physical Reserve Price Amit Kumar min, 22/1 min, 17//26, Situated in Sarpanch Thousand and Eighty One Thousand
Fe T = =i Co-Borrower(s) Date and Amount property/ Secured Asset Possession Rs.2553000/- (Rupees Am'st Transport | Bjq |ncrease Amount | Golony Near Verma Colony, ~ Village Thirteen Only) One Hundred Only)
B | LAST DATE FOR SUBMISSION OF CLAINE | 18062035 I Guarantor(s) |~ 11/07/2024, Rs.1157488 | All that part and parcel of the property bear- 10/0472025 Twenty Five Lakh Fifty (Prospoct No, | R&:25:000 (Rupees Twenty | choharour, Hadoast 16, 70° . Tehsil and
Matice is hersby given tal the Mis Cursbuat Healihcars Frivete Limited has commanced valuntary Mr.Suresh Yadav| (Rupees Eleven Lakh Fifty |ing: Built-Up Property Bearing No. A21/3-B,| Total Outstanding as on | Three Thousand Only) IL10775403) Five Thousand Only) » Funjan,
Iquidation on 12/08/2025 Suresh Yadav | | Seven IO o | OF Dot Storey. Stuated At vilage Benas| . (D2ie 21/0812025 Earnest Money Deposit AT that part and parcel of the property bearing]| _Symbolic Possessi Rs.353000/- (R
The stakehoidars of Mis Ciraboat Healcans Private Limited are harsby cafed upon to submit a procé of saransport Hundred & Eighty Eight Only) | & 0 Abadi OF A-Block. Gali No. 31, Dayel| Re1093758- (Rupees Ten |~ (EMD) Rs.255300) Mr. Svatantr (l_?{%/;gé?é‘e‘;/g:f:l?h?»m-e A hat prt and parcel of e property hearing:l_ Sym 87%2/3;;:55'0“ RS IS0 upees
ther claims, cn ar before 1 BS/205, 1o the liquidasaral the address menticned against fiem 7. /ade; | BidIncrease Amount |pyr jllaga, Shahdara, Delni, 110094| -, Lakh Ninety Three (Rupees Two Lakh Fifty Singh Slo | Thousand Three Hundred and | Khasra' No. 29//17/2-1312 situated in Shiv : Thousand Only)
: S . AErtdnfleidd ; , Rekha Yadav | p<"40000/- (Rupees Fort ; Thousand Seven Hundred Five Th dTh ngh Si¢ ousand hree Fundred an : : . . Total Outstanding as on y
The fmancial crediar shall submit their proofs of dlaim by elecironic maans anly. All other stakahoiders may ) t No- . p Y | Land_Area, Built_Up_Area 315.00, 566.00 i Ivé fhousand Ihree Mr. Birbal Singh Ninety Two Only) Shankar Colony, Tibba Road, Village Kulliewal, E tM Deposit
. e (Prospect No Thousand Only) and Fifty Eight Only) Hundred Onl r. Birbal Sing Inety Two Only | : ot : Date 21/08/2025 arnest Money Deposi
subent the proafof ciaimes in persan, by posior by elecironic means. 940637) y undred Only) Mrs. Reena Wio | Bid Increase Amount | hadbast No.178, Tefisil & District Ludhiana, o e18064). (Rupees Eight | (EMD) Rs.35300/- Rupees
ok in el e kil ey DA Vs Prii | 1010172024, Rs.A797111 | Al that part and parcel of the property bear- 300612025 Rs.2155000/- (Rupees Mr. Svatantr | Rs.20000/- (Rupees Twenty | uniab: India, 141001 Lakh Eighteen Thousand | Thirty Five Thousand
o Mame and Signalure of fu Liguadalor Mr. Gopal Spni | (Rupees Seventeen Lakh ing: FlatNo 17C , On Second Floor , Plot No. =y Outstanding as on Twenty One Lakh Fifty Singh Thousand Only) and Sixty One Only) Three Hundred Only)
E_I‘:; ";::'j'afrf: G S Gold Chain Nll-lnet}é ngen dT£|0U33”8 (l)”e 17!\/13?122%@2?3&?%5:@:3 %%fg” ET”ecrl]‘éﬁ Date 21/08/2025 Five Thousand Only) (Prospect No- [Important Information: This auction is published basis possession vide Sec 13 (4) of SARFAESI Act. Physical possession wil be offered
M Enterprises undred and Eleven Only) g Districg Ao Utter Pradesh. India Rs.2154379/- (Rupees  |Earnest Money Deposit (EMD) IL10348293) [post receiving of Section -14 order as per process laid down under SARFAESI Act and as and when physical possession will be taken.
(Prospect No- Bid Increase Amount 787001 Built Upg Area 784 ’ | _Twenty One Lakh Fifty Four | Rs.215500/- (Rupees Two Bidder shall do necessary duediligence in respect of documents and legality before participating in auction proceedings
IL10137330) | Rs.25,000/- (Rupees Twenty - Thousand Three Hundred and| ~ Lakh Fifteen Thousand Date of Inspection of property EMD Last Date Date/ Time of E-Auction
AN AMNS I:ll'l 1?' mejlrpl |._£'HIEpj LIMITED Five Thousand Only) Seventy Nine Only) Five Hundred Only) 08-Sep-2025 1100 hrs -1400 hrs 10-Sep-2025 till 5 pm. 12-Sep-2025 1100 hrs-1300 hrs.
:':I LT 0DLAISPLC 604 " - o =
4 T et i : o - All that part and parcel of the property bear- 19/07/2025 Rs.4585000/- (Rupees Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https:/lwww.iiflonehome.com and pay through
Ragd. Office - 402, 4th Floor, Agparwal Cyber Piaza-1, Natgji Subhazh Place, Pitampura, Defhi-110034 - 11112/2024, Rs.3808051 | ™ el e . . . . h . ( ; /ISIL com
Phone No: +#31-11-4142-5247. E-Ma 10~ avianshanil@rediltmi con Mr. V|g%dg rl\(umar (Rupees Thirty Eight Lakh ggéonc?ul-'lllto olFIRN hﬁgutsggoflz/%rtraggrtlg{ci)ght(s)f Total Oufstanding 2 on I;:cl)\;tg I_:l_lr\:gué_:rl](g %%Ttgl {lr}ksavallazli for }he prqptert)é/ tSeé:urequsseé I(.)nly. {‘!ote.F Pa)llamtlant Ilnkaor eacrt1 prLoany(] tSteCt_JI;ed As§ef>|t is ﬁn‘ferent. En:que é(.)é,l S{’e usgn% link OL the pr?,;’)er.
Wabsile : www_avianshgraup.com MIS Ruby Eight Thousand and Fifty One| 53"~ Froohold Property Bearing No.Wz- Date 21/08/2025 y. y/ Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amoun
PUBLIC NOTICE TO THE MEMBERS FOR 20™ ANNUAL GENERAL MEETING Coaching Class Only) 276/C, Situated In The Area Of Village|Rs.4383652/ - (Rupees Forty | Earnest Money Deposit TERMS AND CONDITIONS:-

(EMD) Rs.458500/-

(Prospect No-

Bid Increase Amount

Carpet_Area 800.00, 761.00

Fifteen Lakh Sixty Thousand

: : ; o P B : ? a Bid Increase Amount . i CFL):| Th ix H Rupees Four Lakh Fift in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along
the Company is scheduled to be hald an Friday, Saptember 18, 2025 at 12:00 p.m. 15T frough (II’Lr;Js‘l‘)egt f‘#o Rs.40000/- (Rupees Forty ;1(?8;%}/ %532. ﬁ?gei%%g]gsu(rligg Sgropztrt)y ousla:ir}:i ST|V>\<’0 grr]‘?r;ad and | { Eight Thousand Five Y with the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.
Video Conlerencing {"WC™ HOther Audka-Visual Mears ["OAVM"), ta ransacl Ihe businesses as sel 0492091) Thousand Only) Area: 796.50 y y Hundred Only) 2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last
forih in the AGAM Motice (*Motice”) which would be circulated in due course of time Al h ' . — . ! 5 minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.
Pursuant to Genesal Circular No, 0012024 dated September 18, 2024 issued by the Minstryofl | o0 o 18/01/2025 All ath?l? %” garce é’ [E_le prolgert){ Sele(ajr- 31/07/2025 Rs.2861000/- (Rupees 3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
Carparate Affairs [“WCA") read iogether with other pravious Circulars issued by MCA in this regard Mrs. Dimple Rs. 2650077 (Rupees Twenty {R/?t'houtukoofp Rieﬁtosn Buitl)tor’On r?gnm elrte Total Outstanding as On | wenty Eight Lakh Sixty of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.
[oollectively rofarred o as "MCA Circufars™) and Circutar No. SEBVHO/CFOICFD-PeD-2PICIRS Khurap Six Lakh Fifty Thousand and Bearina No.R35a gOut’ Of Khasra NO 6%/17y Date 21/08/2025 Rs. One Thousand Only) 4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity
20241133 dated Ociober 03, 2024 issued by the Securilies anc Exchange Board of India (SEBI") (Prospect No- Seventy Seven Only) Situate% N The Revenue Estate of \/i”agé 2860335.00/ - (Rupees Earnest Money Deposit charges, land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.
read together with other previaws Circulens ssued by SEBI in this reqard (colectively referred bo as IL10§04480) Bid Increase Amount Hastsal, Delhi State Delhi, Colony Known As Twenty Eight Lakh Sixty | (EMD) Rs.286100/- (Rupees 5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL. ]
"SER] Circulars”), campanies are pemiltad io hold the AGM through VG ar DAVM without physical Rs.40000/- (Rupees Forty | Mohan Garden In Block-R, Uttam Nagar, New | Thousand Three Hundred and|  Two Lakh Eighty Six 6. Bidders are advised to go through the website https: // www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
presence of tha Members at a common vende bl Saplember 30. 2025 Accordingly, the AGH of the Thousand Only) Delhi 110059 Built_Up_Area 540. Thirty Five Only) Thousand One Hundred Only) terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.
Company &= being held thraugh VEIGAYM Borrower(s) / D 4 Nofi Description_of_the immovable Date of Symbolic 7. For d@etﬁ"s’ rr‘lelp procec{e’ure andHorlﬂllne tralqlggo gg;;—zggtlon prospective bidders may contact the service provider E mail ID:-

2 P ) A BERIF i o~ i emand Notice i ii . rt Helpline no. .
fir wath E d MO i SERICHou| ite] 1] he Nok . Reserve Price care@iirionehome.com, suppo Ip i ) )
| oot bbb iy ittt o ol g o %E::;zmg) Date and Amount property/ Secured Asset Possession 8 For ay auery efatd o Property detals,Inspecton of Propert and Onine i etc. call L HEL ol free . 1800 2672499 from 09:30 st
- iD= B i Caompany! 2 Financig! Services Prvate Liméed, © : - : i g i : " . L . .
Etgm?;:raﬁ éﬁ;ff 'IFE;?E:J!E;::EPE;EEHES kgll?;rF;;;iili aﬁ?s J-Fhl?;s"r' ;ﬁ -.-.-:r!ra'gg b‘;”ﬂjﬁ;'ﬁ.: M. Raju Garg | 21/01/2025, Rs.461913/- Al that part and parcel of the propert& bear 11/04/2025 Rs.547000/- (Rupees Five 9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking
g ] JLIED ¥ panks§ | (Rupees Four Lakh Sixty One|ing: Part of Residential plot no 208, Khasra : Lakh Forty Seven
ikc(te of the © . ihe wiekilbe of Candral Dagis! Shree Kurti . - Total Outstanding as on physical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

on e websibe of the Caompary &0 weeavianahgroup.com, tha sebsite of Ceniral Degasitary ” Thousand Nine Hundred and | no. 2175, Ved Enclave, Village Salempur Thousand Only) O k . . A . h .

) | ) o  ralingd ¥ 1 . Collection And . ; Date 21/08/2025 10. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
Servicas (Inda) Limited (MGOEL") a1 www.cdslindia.com and afsa on the website of the National c tics. M Thirteen Only) Mehdood, Roorkee, Haridwar, Uttarakhand, : ™ f default i tat tage by th tul bidder / auct h ithin the ab fibulated time. the sale will b
Stack Exchange of India Limited at www.nseindia.com osmetics, Mrs. . India, 249402 Land_Area, Carpet_Area Rs.513207/- Earnest Money Deposit . In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be can-

gl e Sonam Bid Increase Amount  |675.00, 597.00 (Rupees Five Lakh Thirteen | (EMD) Rs.54700/- (Rupees celled and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.
I accomancs wih Regulafion 36(1](b) of the SEBI (Listing Obligetions i Disclosure Bequirements) (Prospect No- | Rs.20000/- (Rupees Twenty | Thousand Two Hundred and | Fifty Four Thousand Seven 12. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of
Requiations, 2015, as amended fram fime b lime ("SEBI Listing Regulations"), a physical IL10170340) Thousand Only) Seven Only) Hundred Only) any dispute in tender/Auction, the decision of AO of IIFL-HFL will be final.
ceenmunication will be. senl 1o those sharshokdess whase e-mail IDs are not reqistered, conlaining 15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002
the weh Bnk and exact path of the Company s wensite from where Ine Annval Repart can be Mr. Gorkh 21/01/2025, Rs.1513812 | All that part and parcel of the property bear- 11/06/2025 Rs.792000/- (Rupees The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
accessed. _ _ Mrs. Kajal Tﬁupee%FifteendLaékhht ing: Bumi kgrlgirra o 21 St% uljv?llgjs?lzl%% 2l —5fal Oufstanding as On Sevg;\ Lakh gligetly Two Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost _
Mambers holding shares in damat form end whosa e-mai 10 & not L:u:al:e:.'regfs.u:-.'a:l and who wish H 'de%” do'l|1'3ar|] Cl)g i |Argana Pachwadoon . Dehradun. Date 21/08/2025 ousand Only) Place:- Punjab Date: 25-Aug-2025 Sd/- Authorised Officer, IIFL Home Finance Limited.
lo receive the Nefice, Annwal Raport and all other communications by the Company. lrom lime to undred and Twelve Only) Uttarakhand. 248198 India Land Area | Rs.1560794/ - (Rupees [Earnest Money Deposit (EMD)

Rs.79200/- (Rupees

Thie Membars can join and albend e AGH thraugh VERDAVM Tacdity only. The detailed procedurs IL10215809) | Rs.20000/- (Rupees Twenty Seven Hundred and Ninety | Seventy Nine Thousand
for e-yoting and participation in the AGM thro % VCIOAYM will ba provided in the Notes o tha Thousand Only) Four Only) Two Hundred Only) U.P. POWER CORPORATION LIMITED
ohn et anters, i 48 ?Tﬁ;:ﬁ'ﬁﬁ?’ﬁ&g{,?ﬁj el D']'-‘E:;:f; o B M. Surinder | 1110312025, Rs. 777085 Al Tl parf and parcel of e propery bear- 110612025 Rs.1669000/- (Rupees
2 solliat, nskruchor ' ar.0i Casing voud § ' ing: Bui st Floor, Without roof rights, : i Lakh Sixty Ni .
Mot e-vatng ar s-voling diring the AGM Ml:usn;?gal Se(\/i‘#ﬁ;esse\?:r‘]’%ﬂgﬁgaﬁkgn G e LA R e s TGl Oufstanding 25 or SlxteTehnougannggxlly) ine 3rd Floor, Shakti Bhawan Extn., 14 Ashok Marg,
M || [ s B ] i i S s Vv ! AR | . . . H A : o
The joirdng ks for the AGM and other detalls can-also be m,,es;:::‘. ;I:-.':.-.F; m_a;n_ns:‘__rluut;l *:GbLl; Shatma Eighty Five Only) S‘éﬁtg?altg B:‘l’rﬁ?éilgﬁ?kengvm‘asggnﬁ%?rt]aal; Rs. 1811321/ - (Rupees Earnest Money Deposit (EMD) LlleIlOW-226001, Uttal‘ Pradesh
N e Mrs. Kela Devi | Bid Increase Amount | Phase-5 Gali No6 Uttam Nagar, New Delhi, | _ Eighteen Lakh Eleven | Rs.166900/- (Rupees One
— 2 ‘TE?SE??&'%‘)’ Rs.25,0001 (Rupees Twenty | 110050. Saleable_Area, Carpel_Area 450,00, Thousand e Hgn?rt)ed Lakh Sixty Six thuﬁnd Phone no. 0522 2218297
; ; Five Thousand Only) 405.00 and Twenty One Only ine Hundred Only . .
Date ; 24.08.2025 Company Secretary and Compliance Officer Email-ce plannlng@uppcl org
ACS50254 11/03/2025, All that part and parcel of the property bear- 13/06/2025 Rs.1620000/- (Rupees i :
Rs.1896499 ing:  Built Up First Floor , Without - i
Mrs. Shakila (Rupees Eighteen Lakh Ninety Eoof/Ter&ac%Sngghtls 5 IBuk“}A U? KPropegy TOtall:)(a)tlétsztﬂggllggzgs pn S')(Ttﬁgﬂslﬁ]zhgmspty PROCUREMENT OF POWER ON LONG TERM (25 _YEARS) BASIS
Mr. Mohd Azhar | "g; earing No , In Block A, ( Known As
FORWE oo | S Tosrdfountod St 005 L O g s oo ey g THROUGH TARIFF BASED COMPETITIVE BIDDING PROCESS
PUBLIC ANNCUNCEMENT IL10388870) | Bid ncrease Amount | S o ool e e e ne Hunet and | . (EMD) Rs. 1620001 Tender Specification No. 04/PL.G/UMPP-1/4000 MW/Thermal/2025
(Hegulaten 12 of the Insolvency and Bankruptey mﬂ.\‘ India Rs.25.000)- (R & State Delhi , Colony Known As Om Vihar ,| Thousand One Hundred and (Rupees One Lakh Sixty
{Liguidation Procass) Regulations, 2016) > F?\’/e Th-o(us:ﬁgegnlvyv)enty ﬁg?:f%ar\ﬁ 'Rsfg oew Deln 11305 Ninety Two Only) Two Thousand Only) U.P. Power Corporation Limited on behalf of Distribution Licensees of U.P., invites
FOR THE ATTENTION OF THE STAKEHOLDERS OF Saleable_Area, Carpet_Area 360.00, 300.00 11
M ATRIN BRIVATE L I TED T e BTAAT— [AT T Far an s o7 i Fropery Boar TP R B 0000 TRapess proposals for procuremgnt of 4000 MW Power unFler Guldellpes for. Long Term
RELEVANT PARTICULARS Chand |(Rupees Sixty One Lakh Forty|ing: Pvt Shop No. 6, In Basement ( Without i e rdinaacon | Eighty Two Lakh Ninety Procurement of Electricity from Thermal Power Stations on Design, Build, Finance
Bl PARTICULARS DETAILS Babl Chappals | _Four Thousand Three | RooffTerrace Rights) Property No. 2379, Plot| 12t fingrtyes Thousand Only) Y : . csien, . N
' : Mrs. Anita | Hundred and Sixty Eight Only)| No. 21, Out of Khasra No. 380, Situated At| pe 6740754 . (Rupees Sixty | Earnest Money Deposit Own and Operate (DBFOO) basis and sourcing fuel as provided under Para B(iv)
1. |Name of corparate debtor V5 MATRIX PRIVATE LIMITED . - Gali No. 12 And 13, Block-N, Naiwala Estate,
2. |Date of incorporabon of corporate deblar | 14.12.1390 1L10487895) Rs.50,000/- (Rupees Fifty | gyt Up Areé 2637 gn, Seven Hundred and Fifty (Rupges Eight Lakh Twenty (0) ( cneme 10r arneSSIHg an oca lng Oy a I‘ansparen y 1mn in 1a)
3. |Autharily under which corporate deblor s [ROC Delhi Thousand Only) Four Only) Nine Thousand Only) Policy-2017, for a period of 25 years on RTC basis. The location of the plant can be

Important Information: This auction is published basis possession vide Sec 13 (4) of SARFAESI Act. Physical possession will be offered post receiving
of Section -14 order as per process laid down under SARFAESI Act and as and when physical possession will be taken. Bidder shall do necessary due-
diligence in respect of documents and legality before participating in auction proceedings

& |Address of ihe registered office and
_{principal office {if any) ofcorporate deblar
6. Dt of dosure o Insalvandy Hesolulion
Procass

7. |Lquigabon commencameant ate of
conparale dablor

Mo, 436, Palpangan) Indusinal Area, Delhi-
110052
20.08 2025 (20" Awgust, 2025)

21.08.2025 (onder was recenved by
urdtersignad on 27082025} (21% Augusi,
2035)

Mr. Rahud Jinedal

Registration ko

|IBEIIPA-001 IP-P-D2643 2021 -202211
|II1..FEI|r$IIJ|E-|:|IE-,TI"dI| o

4. |Wame and registrabion numbear of e

insndvency professionalaciing as kquidator
I i 4043
4. |Address and e=rail al 1he Bquedatar, as

The slakehokders of Vo MATRLE PRIVATE LIMITED are harely called apon o subimil hes
glaims wilh prood on or before 20008 3025 20dh September, 2025] to tha hiquidaior al the address
mentioned sgainst hem o 10,

The fmancial credibars shall submit thair claims with prool by elecironic maans only, All olbes
creditors. may submit the claims with the proof in person, by post or by slectronic maans.

V'S MATRIX PRIVATE LIMITED
IF Req. Mo IBBHIPA-OKIP-P- 02649/2021-202211 4048
E-rnail 1D- jindalrahul8DEgmail.com

Diate: 25.08.2025 (Autherization for Assignment vakid till 30.06.2026)

Placa: Dalhl Communication Add: 67722, Dev MNagar, Karad Bagh- New Delli-1 10005

Date of Inspection of property
24/09/2025 1100 hrs -1400 hrs

EMD Last Date
26/09/2025 till 5 pm.

Date/ Time of E-Auction
29/09/2025 1100 hrs.-1300 hrs.

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to .visit https:/lwww.iiflonehome.com and pay through
Jlink available for the property/ Secured Asset only. Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/
Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount

TERMS AND CONDITIONS:-

home.com, Support Helpline no.1800 2672 499.
8. For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no.1800 2672 499 from 09:30 hrs to 18:00
hrs between Monday to Friday or write to email:- care@iiflonehome.com.
9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical
possession within 7 days, otherwise [IFL-HFL shall not be responsible for any loss of property under the circumstances.

pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://lwww. iiflonehome.com, well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min-
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the
balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the pre-

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002-

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost

redishered wilh theBoard scribed mode of payment. - T s -

10, | Addrass and e-mail tz be used far linvematmxigmeil.com 4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land S.No. | Event DESCl'lpthIl Date
: TR i and all other incidental costs, charges including all taxes and rates outgoings relating to the property. 1 : |

EDTT:EIEFlU"dErI-E with l""E“':-'-‘!':.'i'f‘. _ e - 5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL. L. |PI'C-B id Conference 09092025 _
1. |Last dade for subrmassion of Claims 20082065 (A" Seplermbiar. 2025 6. Bidders are advised to go through the website https: // www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for 2 IRFQ Submission Date 30.09.2025 1
Motice i heraby givan that the KNetional Company Law Tribunal, Mew Delbi Bench-il has ordered detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale : . .
he cormmmencament of Iuidaticn ol thie W5 MATREX PRIVATE LIMNITED on 21082025 {215t proceedings.
August, 2025) 7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- care@iiflone- 3. |RFP Submission Date 24.10.2025

Bubmission of llse ar migheadng prood of clams shall alirac) penalties. 10. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law. . o ] :
Edi- 11. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and Note: U.P. Power Corporatlon Limited reserves the I'lght to cancel or modlfy the
Rahul Jindal the amount already paid will be forfeited (including EMD) and the property will be again put to sale. . . . . . o .
Ligquidatar 12. AQ reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis- process any time without assigning any reason and without any hablhty. This

Place:- Delhi/ Dehradun, Date: 25-Aug-2025

Sd/- Authorised Officer, IIFL Home Finance Limited.

epaper.ﬁnanﬂtaiexpress.cnn'. .

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://lwww. iiflonehome.com, well

within/outside State of Uttar Pradesh. Coal Linkage for the same has already been
allocated to State of Uttar Pradesh/UPPCL.

The Bid Process is a two stage bidding process for Selection of the Bidder(s) for
award of the Project. First Stage 1s Qualification Stage (RFQ). At the end of this
stage, list of bidders will be announced who shall be eligible for participation in
Second Stage (RFP).

Bidders may download the Bidding Document from MSTC e-commerce website
(DEEP Portal) https://mstcecommerce.com from 25-08-2025 onwards. The
revised timeline is mentioned as below:-

Prospectlve Bidders should regularly visit website o keep themselves updated
regarding timelines/ clarifications/amendments/time extensions, etc., if any, related
to this bidding process. Such information will not be published in the newspapers

advertisement 1s not an offer.
Chief Engineer (Planning)

UPPCL
o0 ©

R.No. 19/ Date: 23.08.2025

New Delhi
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BEELIA/E

Capital Advisors Fvt. Lod,

Beeline Capital Advisors Private Limited

B 1311-1314 Thirieenth Floor Shilp Corporate Park, Rajpath Rangoli Read Thaltej, Ahmedabad 380054, Gugarat
Telephone: +81 7% 4918 5784, E-mail: mbi@lbeelinemb.com; Investor grievance e-mail: ig@beslinremb,com
Website: htips-ibeeinemb.com’. Contact person: Mikhd Shah, SEBI Registration No.: INMOODDT2217

REGISTRAR TO THE ISSUE

MUEG e

MUFG Intime India Private Limited (formerly Link intime India Private Limited)
C-101, 15t Floor, 247 Park, LB.S. Marg, Vikhroli (West), Mumbai 400 033, Maharazhira. Telephone: <91 8103114949
E-mail: amantahealthcars.ipo@linkinbme. co.in; Investor grievance e-mail: amantahealthcare ipo@linkntime.co.in
Website: wwa linkintime.co.n; Contact person: Shanti Gopalkrishnan; SEBI registration number: INRODDDIMO5E

COMPANY SECRETARY AND COMPLIANCE OFFICER
Hikhita Dinadia. Amanta Healthcare Limlted

&th Floor, Shaligram Corporates, C.J, Marg, Ambf, Ahmedabad - 230053 Gugarat, India
Talephone: 078 677TTH00; E-mail: caflamanta.co.n. Website: www amanla coin

Invesiors can contact the Company Secretany and Compliance Officer, the Book Running Lead Manager or the
Registrar to the Issue in case of any pre-fssue o post-lssua refated problems, such as non-raceipt of lattars of
Allatmant, non-credit of Aliodted Equily Shares m the respectve benafioiary account, non-recaipl ol refund ordars
or non=receipt of funds by electronic mode.

AVAILABILITY OF THE RHP: Invastors ara advised to reder o [ha RHP and the “Risk Factors" baginning on page 280 the RHP balors applying in the tssee. Acopy of the RHP wil be made available o the wabsste of SEBI at www.sebi.govin and is available on the wabstes of the BELM, Besline Capdal Advisars Private Limited al htips ibeesnemb, comi and at the
website of the Comgany, AMANTA HEALTHCARE LIMITED al wws.amanta.coin and the websiles of the Siock Exchangas, for B3E al weow bseindia comand for NSE Limijed al wenw nseindia_com.,

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abrdged Prospectus shall be availabée on the websita of the Company, the BRLM and the Registrar to the [ssue at: www.amanta,co.in, hitps:ibeelinamb. com’ and www.linkintime.co.in. respectively.

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Applcation Form can be obtained from the Registared Office of aur Company, AMANTA HEALTHCARE LIMITED: Tel: 074 67777600, BRLM: Baelina Capital Advisors Prvata Limited, Telephane: +51 79 4918 5784 and Syndicate Membears: Spread X Securities Private Limfed, Talephona: +31 T8 6807
2013, Reglstered Brokers, SC58s, Designated RTA Locabions and Deslgnated COP Locations for participating i the [ssue. Bid cum Applicaton Forms will also be avallable on the websites of the Stock Exchanges al wans basindia corn 2nd wwsnsaindia.com and at all the Deslgnated Branches of 3CEBs, the izt of which i available on the websites of tha Stock

Exchanges and SEBL.

ESCROW COLLECTION BANK: fuxis Bank Limited | REFUND BANK: Axis Bank Limited | PUBLIC ISSUE ACCOUNT BANK: Axiz Bank Limiled | SPONSOR BANK: Axis Bank Limilad

UPI: UP| Bidderscan also Bid throwgh UPI Mechanism,
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them inthe RHP.

Place: Ahmedabad
Date: August 23, 2025

For AMANTA HEALTHCARE LIMITED

On behall of the Board of Directors

Sdi-
Mikhita Dinodia &5‘-
Company Jecretary and Compliance Officer o
_ 'k

AMANTA HEALTHCARE LIMITED is propasing, subject to recaipt of requisite approvals, market conditions and othier considerations, to make an initial public lssue of its Equity Shares and has filed a red haming prospactus dated August 22, 2025 with tha RoC. The RHF iz made available on the website of the SEBI at www.sebi.gov.in a3 well a8 E
an the website of the BRLMi.e., Beefine Capital Advisors Privata Limited at hitps:/healinemb.comy, the website of the NSE at www.nsaindia.com and the wabsite of the BSE at www bseindia.com and the website of the Cormpany at www.amanta,co.in, Any potential investor should note that investmantin equity shares invalvas a high degraa of risk <

and fordetails relating to such risks, please see the seclion “Risk Factors " beginning on page 29 of the RHP. Potential investors should not raly on the DRHP for making any investment decision but should anby rely an the infarmation included in the RHP filed by the Cormpany with the RoC. =

This announcement does not constitute an invitation ar offer of securibies for sale in any junsdiction, incleding India. The Equity Shares offered in the Issue have not been, and will not be, registered under the U.S. Secunifies Act and may not be offered or sold within the United States, except pursuant to an exemption from, or in & transaction m:ut
subject io, the registration requirements of the U.5. Securities Act and applicable state securities laws. The Equity Shares offered in the Offerare being offered and sold only cutside the United States in "offshore transactions” as defined in and in reliance on Regulation S under the LS. Securities Act {"Regulation 5).
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PRE-OFFER PUBLIC ANNOUNMTEMENT, CORRIGERDUM T THE DETRILED PUBLIC STATEMENT & THE LETTER OF OFFER LINDER REGULATION18T) IN
TERMS OF SEB (SURSTANTIAL ACQURSITHIN OF SHARES AND TRKEOVERS) REGLILATIONS, 2017 FOR THE ATTENTHEN OF THE EQUITY SHAREHOLDERS OF

SNS PROPERTIES AND LEASING LIMITED

CIH : L382100L1985PLCOZ0AS3
Aegd. Office: Unit 204, Plaza P-3, Cenlral Squara, 20 Manobar Lal Khurana Marg, Bara Hindwe Rao, Sadar Bazar, Dalhi, India - 110008
Tel, No, +91 7992313157, Website: www.snsind.in & E-Mall: sns.prop. ftd@gmail.com

OPEW DFFER FOR ACOLHSITION OF 3,80,000 (THREE LAKH NINETY THOUSAND] EQUITY SHARES OF Rz 10 EACH FROM THE SHAREHOLDERS

OF M5 PROPERTIES AND LEASING LIMITED, (HEREINAFTER REFERRED TO AS "SNS™/ “TARGET COMPANY"/ “TC") BY M3. SHWETA KALRA

(“ACOUIRER 1") AND M5. RACHNA KALRA (“ACOUIRER 2"} (HEREINAFTER COLLECTIVELY REFERRED TO AS “ACOLIRERS"), PURSUANT TD

AND |N ACCORDANCE WITH REGULATION 341) AND REGULATION 4 OF THE SECURITIES AND EXCHANGE BOARD OF INDIA{SUBSTANTIAL

ACOQLMEITION OF SHARES AND TAKEOVERS) REGLILATIONSE, 2011, AS AMENDED["SERI [SAST) REGULATIONE"].

This Pre-0ffer Public Announcemant, Corrigendum fo fhe Dedailed Public Stalement & the Lefter of Offer iz being izswed by Fintellectual

Corparate Advisors Private Limited ("Manager 1o the Offer’), for and on behalf of Ms, Shwela Kalra (“Acquirer 1) and Ms. Rachna Kalra

(“Aequiver 2") (Herelnalter collectively referred to as “Acguirers”) pursuant to regulation 18(7) of Securities and Exchange Board of India

[Substantial Acquisition of Shares and Tekeovers) Regulations 2011, as amended ['SEBI [SAST) Aegulations, '], in respect of the Dpen Oifer bo

dcquira 3,90 000 (Three Lakh Minely Thowsand) Equily Bhares of BE. 10/- each of SHES Properties and Leasing Limitad, (Herabnalfer Reforrod

to as “GNS" / “Target Company”™ / “TC") represanting 26.00% (Twenty-Six Parcent) of the Vating Share Capital af the Target Company. Tha

Detailed Public Statement ["DPS™) with respect to ihe aforementioned efier was published in all editions of the Financial Express (English],

;amsam! (Hindi) and Mumbal Lakshadeep (Marathi) ot Mumbal (being the place where the Stock Exchange 15 siiuated) on Wednesday, April

0.2025,

THE SHAREHOLDERS OF THE TARGET COMPANY ARE REOUESTED TO KINDLY MOTE THE FOLLOWING INFORMATION RELATED TO THE

OFFER.

1. The Cffar Prica i5 Bs. 104 (Rupass Ten Only) per fully paid-up Equity Share. Tha Offar price will e paid in Gash- in accardanca with
Reguiationi 1 )ia) of the SEBI (2AST) Reguiation, 2011 and subject ta terms and conditions mentioned in PR, the DPS and Lattar of Offer. Thera
Nas been no revision i the Offer Price

2. The Comméttes of Independent Direciors (hersnatter refemed to a5 "IDC") of the Targat Company recommended that the Offer Price of Bs 10/
(Rupees Ten Onky) per fully pald-up Equity Bhare is falr and reasonable-and |5 bn ing with SEBI{Z85T) Begulations, 2011, The recommendation of
11 IOC wias publishad on Augiest 21, 2025, | all oditans of the Finedcasl ExprassiEnglsh), Jansatta (Hindi) and Mumbai Lakshadoeg (Marathi) 2
Wumbai {being the place where the Slock BExchange is stualed), Pubiic Shareholdars may, tharalars, irr:IEpHmIE-ﬂIJ'_.' evaluatn ha aller and fake 2n
miformed decision

3. The Offer'is not 2 compating offer in tarms of Reguiation 20 of tha SEBI [SAST) Regulations, Further, there has been no comgetiive bid 1o this
{ffes

4. The Letterof Offer (including Form of Acceptance-cum-acknowleogemsnt) (hereinafter collectively referred 1o.as "Letter of Offar”) dated August
12, 2025, was mailed on Bugust 19, 2025 through elecironic means 1o all the Public Shareholders of e Tanget Company whose e-mall lds are
resfisterad with (he Deposilanas and o e Targal Compary, and the physical coples were dispalched an August 18, 7025, 10 af the Public
Sharehokders of tha Target Company whia ara helding Physical Equity Shares and nen-email registered sharahaldars a5 appeared in s Register ol
Mambersanfugust 17 2025, (Identified Date')

5. The Lebier of Offer is-also awailabla on -SEBI's wedsse {www.sebl.govin) and is available on ftha Manager to the Offer website
[wwee Tindelleciualadvisors com) and the Shareholders can also appéy by downloading the fonm of acceptance from the websiles &5 mentionesd
above.

§. Public Sharehoklers are réquired 1o refer 1o 1he Section tited “Procedune for Acceplanc e and Setilement” a1 page 24 of the Leter of OMer in retation
i indar &k, e prodedure Tor Endoring thes BEquity Sharés e Qpen Offer and aro rsguired 10 sdbarg o and fallew Bhe procadung aulined
iherain, & smmary of procedure far tandering Equity Shares intha Qpan 0dfar is set cad bakyw;

4. Im Gase of Equity Shares held in dematerialized tovm; Pisblic Sharahaldars who desire (o tender thair Equity Sharas in the damatanalized form
under the 0fer would rave ta do sa through dhair respective Selling Brokers. by giving thee-details of Equity Shares they intend to tender unter the
Ofter and as per the procedure specified in paragraph &2 of the Leferof Offer

i, Imcase of Equity Shares held in physical farm: Public Sharehalders holding Equity Shares In physicalform may particiate i the Open Offer
thrgugh ther respactve Seling Broker by providing B relevant information and docurnents a5 mentionsd in paragraph 8.3 of he Letter ol
Cilkar abanmg ‘with Farm SH-4

¢. Im casze of non-recaipt of the Letier of OHer: Public Sharehplders may (i) dewnload thé sama fram the SEBD websile tawe sabi ooving and
can apply by using the same; or i) citain a physical copy of the same from the Registrar o the Ofier on providing suitable documentary
ewidence of holding of the Equity Shares. Msernatively, such Publis Sharehoiders can cownload the soft copy of the Letier of Difer rom the
SEBI websile waiw,zebi. govin ag well a5 from the Manager 1o the Offer websile wenw fintefectualadvisors. com. Alternatively, in case of non-
receipt of the Letter of Offer, Public Sharéhodders holding the Equity 3hares may parficipate in the Open Ofer by providing thesr appEcatian in
plain paperin witing signed by all sharehalden| sy, statag namss, addness, number af shanes e, cliand 10 nuember, OF namg, DP 10 aambsr,
number of shares being tandered-and othar refavant dacuments as mentianad in tha Lettes of Ofer. Such Public Sharehoklers have 16 ensire
that their arder is antarad In the edactranic platieemto be made available by BSE befors the Ofter Closing Date.

7. The Ovatt Lester of Odfer was submitted to SEB| on May 08, 20623, in accordance with Ragulaban 16(7) of the SEBI (SAST) Regquations, 2017, Al
observations from SEBI wia ketter number SEBFHOGFD/GFD-RAC-DERZPAOW 202521344 dased August OF, 2025, which was réceived on
August 07, 2025, kave been duly inconporated in the Letber of Ofler, according 1o Begulation 16(4} of the SEBE{SAST) Reguiations, 2011,

B There have been no ofber material changes in refasion o the Offer, sinca the dale of the Public Arnourcerment on Apri 23, 2025, save as alherwise
disclesadin iha DPE and the Leatbar of Offer

9. A5 of tha data ot this OFer Dpening Public Armouncemant, na stalutory approvals wese required by the Acouiners 10 compleda this Offer. Howewar,
i casa of any statutary approvals being raguired by the Acquiers gt -3 later date before the closure of the Terdering Period, the Cifar shall be
subject e all such statutory,

18, Revised Schedut of Activiies:

Tentative Schedule

of Aclivitias

Diate of the Public Armounceman

Dbz of pushlication af the Defailed Public Statermsent

Last date of fikng of the draft Letier of Cifer with SEB

Last dale lor a Caompaling Difer

[deniied Date#

Last dale by which Latiar of Ddfer will be dispatchead o the Shareholiers
Last dale by whnich an ncependent cameratles of 1 Board of Targe
Camparny shall give its rscommendation

Last date Tar raviging the Ofer Price’ Mhar- Size

advertisemant ol Schadule of Activibes 1or Open Ofer, stalus ol stahaory
and ofher apgrovals i newspaper

Gate of commencement of 1erdesing pesiod (Otfer Gpening Date)

[ Date of expiry of sendering period (Offer Cinsing Date)

Diate by which 28 reguiraments inchiding payment ol comsideration
wilkd be compieied

Original Schedule of
Activities Day and Date

Wadnesday, Apeit 23, 2025
Wadneaday, Apel 30, 2025
Thuesday, May DB, 2025
Friglay, May 23, 2025
Tuestay, June U3, 20ea
Tuestay, June 10, 2025

Revized Schadule of
Activities (Day and Data)*
Wednesday, April 23, 2025
Wednasday, Agril 30, 2025

Thearsday, May 08, 2025
Friday, May 23, 2025
Miontay, AUDUSt 11, 2025
Tuesday, Augest 19, 2025

Trursday, Sugust 21, W26
Friday, August 22, 2025
Monday, fugust 25, 2025

Tugsday, August 26, 2025
Warnesday, Septemmber 10, 2025

Friday, Jume 13, 2025
Friday, Jume 13, 2025
Marday, Jung 16, 225

Tesday, 17 Jums 2025
honday, 30 Jume 2025

Monday, 14 July 2025 Wednoaday, Seplermber 24, 2025

g ot
(R foaren ok Sie terar s (IREHI i)
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POST-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(12)
OF SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION
OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED OF
SAYAJI HOTELS (INDORE) LIMITED

Corporate Identification Number: L55200MP2018PLCO76125

| .| Tererur ElECanl Registered Office: H-1 Scheme Mo, 54, Vijay Nagar, Indore, Indore- 452010, Madhye Pradesh, Indis
| 1. | =fare <eR @ AW dieg Az ggae ffRee Tel. No. +51-731-4006666; Email: ce@shilindore.com
2 rarte S9er 91 Feme 9 R 14.12.1990 Website: www shilindore.com
= mf FoRIcE S FIANe SR | st feeeh OPEN OFFER FOR ACQUISITION OF UP TO 7,92,118 (SEVEN LAKHS NINETY TWO THOUSAND ONE HUNDRED AND
il g d EIGHTEEN OMNLY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH ["EQUITY SHARES™) REPRESENTING
S 26.00% OF TOTAL VOTING SHARE CAPITAL (AS DEFINED BELOW) OF SAYAJI HOTELS (INDORE) LIMITED ("TARGET

5. | Sl TACR 1 Uslipd HwEeE IR UHE | 5. 486, Tedets Tefzae TR, feeli-110092
| e (afg g €1) w1 U

6. | fearen wETenT gfhen ot Wiy i fafa

| 4. | HYNE TER I HiURe gg=M F./AHd 231 | U74899DL1990PTC040510
| 20.08.2025 (20 3T, 2025)

7. | AR TAGR W IRTHEOH IR B @ fafy | 21.08.2025 (3 21.08.2025 I U §3T)

8. | uRtwwaes % w9 § e 9 @ faren W w1 | o W e,
| IBBI/IPA-001/1P-P-02649/2021-2022/14048
| 9. | << % WY T USiighd URAHITER 1 UaT 37X 3 | jindalrahul60@gmail.com

| 10 | gRemms § THER % fau S9Em fR 9 | lig.vsmatrix@gmail.com
el Tl R e
| 17| et 1 S R ks faf 20.09.2025 (20 fadeR, 2025)

TAEIRT G R S & R A s O R e T feeel wedie 1 21/08/2025 (21 31T,
2025) i died Az Trzae fafee % aREATT ot UiHaT IR e & ey fean &1

diew #fgey wrede fafes & wiee’t @ gfua frar o € & 9 SRe ®aiew10 % aHe 3fafed 7d R fEAmw
20.09.2025 (20 FaesR, 2025) e URTAIES & IR THIOT Aled 3797 T STHT 3 |

forit shfeedl =1 3o SrEl o YW had SoerRi-e TSN ¥ URqd A B | 3 weft shfeedl  arm |, e
fed, SAfHTd €9 F, ST R AT Seiai-eh AeAd | g R 9ehdl ¢ |

T T TTEd A1 HE I A TR IS AT ST Wehd |

B/~

e e

RiGLIED

dew g weee fafee

St usfreRtor |: IBBI/IPA-001/IP-P-02649/2021-2022/14048
e gl jindalrahul60@gmail.com

(ITEEHE B VIR 30.06.2026 T HINT)

AR T U 6772/2, ¥ R, wHAA &, T8 feoem: 110005

fettem: 25.08.2025
: fewet

Kotes:

* The abows mefines ane ndicative dprepared on the basss of timekres provided under the SEBHS8ST) Reguiations) and are subjectio recepd of reovart approvais
from varous requiatory scihanties and may hawe ba be revlsed accondingly ferouchout this documean.

# Mdeeiiad Daie iz only for the peepose of determining ®he names ol fie-shareholders a5 on such dale s whom the Letier of Offer would be semt. Bl owners
(reqgistered or unrageatersd) of Equity Shares ol the Targed Comgery Bxcent the Acquirer and the pearies jo the Share Purchase Agreement) are eligibla tn paryicipate in
This Diteer sy linme B e Ciagire of the Ofes

“ Thess Was no compating ofler

COARRMGENDUM TO THE LETTER OF OFFER FOA THE ATTENTION OF SHAREHOLDERS.

TheTollowirg erors were nobed inthe Letler of Cfies. and the same are baing correcied asuntdor
Paisd pe. 5,16 o the Letier o Ofer:
*The tinanzial informaton of the Target Company based on the unssdied financials statement lor the 8 months pernd 2nded Dpcember 31, 2024, snd audibed
frmncial slalements for the lingncsl yearended March 31, 2024, 20053, 2027 and ans-as fobows:"
The correct glakemest of Paintno, 51600 The Letber of DoTer should resd &5 lollows:

*The financial infarmatian of the Targal Company based onthe awdited financizl statements for the francial years ended March 31, 20252024, 2023, and 3022 ara
5 heras:®
Al ptherterms and condicns mentinned in e Lefipral Ofsr remain unchangad.
The Acquirers accapls the responshility for the infamation contamed in ths &dvartzamant and for the oblipations of the Acguirers as lald down in the SEBI {5A5T)
Regudations, 2011 and sussquent amendmants made themaof, Al other terms and conditians f the (iter shall remain unchangsd This Adverssemsnt wil @so ba
aaiabe on he webete of SEBLLE, w565 g0v in

Issued by the Marages ko the Ofler an bakall of ke Acquirers

BRI SR wIg-d fafics
HUH U : T— 6, AT T, Faew— 4, ATS— 201301
Yofl. SR : 09, RS P8, gd aid, I fagR, 3 fAeei—110057

&

COMPANY™) FROM THE PUBLIC SHAREHOLDERS (AS DEFINED BELOW) OF THE TARGET COMPANY, BY CENTURY 21

OFFICESPACE PRIVATE LIMITED ("ACQUIRER") TOGETHER WITH PERSONS ACTING IN CONCERT WITH THE ACQUIRER

MAMELY, CENTURY 21 TOWN PLANNERS PRIVATE LIMITED ("PAC-17), M.P.ENTERTAINMENT & DEVELOPERS PRIVATE

LIMITED ("PAC-2"), PRINT SOLUTIONS PRIVATE LIMITED ("PAC-3") (HEREINAFTER PAC-1, PAC-2, PAC-3 COLLECTIVELY

REFERRED TO AS "PACS") PURSUANT TO AND IN COMPLIANCE WITH REQUIREMENTS OF THE SECURITIES AND

EXCHANGE BOARD OF INDIA [SUBSTANTIAL ACQLISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED

(THE "SEBI{SAST) REGULATIONS™) (HEREINAFTER ALTOGETHER REFERRED TO AS THE "OPEMN OFFER™ OR "OFFER").

This adverlisement ("Post Offer PA") is being issued by Systemabiz Corporate Services Limited "Manager to the Offer’) on bahalf of

Acquirer alang with PACS pursuant la Requlabon 18(12) of tha SEBI (SAST) Requlations, This Post-Offer Advertisement should be read

in cantination of, and in conjunction with the:

a} Public announcementdated Februany March 28, 2025 "Public Announcement” or "PA”),;

b} Dataified public statemant dated Aprl 07, 2025 published in the following newspapers: Financial Exprass (all edtions), Jansalta (all
edifions), Mumbai Lakshadeep {Mumbai edtion) and Madrasmani (Chennai Edition) ("Detailed Public Statement” or"DPS"):

¢l Draftletter of offer dated Apdl 16, 2025 {"DLOF);

d} Letter of offer dabed July 15, 2025 ("Letter of Offer” or "LOF™);

&) Comrigendum to DPS daled Judy 11, 2025 published in the following newspapers: Financial Express (all edifions), Jansatia (all
edifions), Mumbai Lakshadeep (Mumbai eddion) and Madrasmani (Chennai Eddion) ("Corrigendum to DPS"); and

i Pre-offar-advartisement dated July 24, 2025, published in the following newspapers: Financial Express (all ediions), Jansalta {all
addions), Murnbal Lakshdeap (Mumbal edition), Madrasrmani {Channas Editen) and indore Samachar (Indors Edition) {"Pra-0Offer PA").

“Fursirant fo change in the regisfered oifice address of the Targel Company from Chenns! fo Indore welf Apnl 15, 2025 we have

additionally released Pre-Offer P4, IDC Recommendations and this Post Offar Plin indore Samachsr

Capitalized terms used but not defined in this Post-Offer PA shall have the same meaning assigned fo such ferms in the Letter

of Offer, the Pre-Offer PA and Corrigendum fo DPS.

The Public Shareholders of the Tanget Company are requested bo kindly note the following information with respact io the Open Oifar

2 IName of the Acquirer and PACs: Cantury 21 Officespace Private Limsted
Cenbury 21 Town Planners Privale Limited
M. P Entertasmment & Developers Private Limited

i ;rH:arne of the Target Company; =ayaji Hotels (Indore) Limited
Prin{ Sofufions Prvate Limited

sysiemalix Corporate Senvices Limited

4 |Nameofthe Registrarto the Offer; MUFG Intme Indsa Private Limded (Formery known as Link Intme

a. IName of the Manager io the Offer:
India Frivate Limited)

3, Date of Dpening of the Offer Friday, July 25, 2025

“5. Offer Detalls:

b. Date of Closure of the Offer Thursday, Augqust 0T, X005

Wednesday, August 20, 2025

F_,Eﬂa!e of Acceptance/Rejection:

I, T A : 011 49267000, ST W1 4R : 1800 212 8800, -
Firas -9 : customer.care@herohfl.com, 3gTge : www.herohousingfinance.com T Eﬂale qua:lll'ner]tl;l-f Consideration: Thurs::.‘a',' J!'arJE'.IEI 21 20ks
HeMTETT : U65192DL2016PLC30148
N i [ — |8. Details of Acquisition:
TReRrE @ SRfRreeT T gaﬁgm e g aﬁaﬁmﬁﬂ it 2002 8l Particulars Proposed in the Actuals
("sftfoRm") B a7 13(2) st Mo, iOffer Document
STafdh, AeTERAERGAT 7 ERT BSRAT wig+w fifice (Tavauwye) & witgd e & wu # sffem & 81 IDferPri ¢ Bty SHairm)
Sicre aiy Frmrach @ et 3 & wier afdd ONT 13(12) & S dan Wkl B i, sfFEE @ R : er Prica (per Equity Share|
13) @ Jffa wgd & fawga T ‘{;Ld"i[;' ERUEDS! Ir'\‘lkgjﬁlﬂ frfg @ Qﬁ% ﬁFﬂg * Fully Paid-up Shares As. 1250 Rs, 1250
FOTHAT (1) / FE—FUTHAN@H) / TREXRD) (T Thet wU # 31qal HYad ©U § TP 91 “IRRST & w0 A ] T ] Te
§ )/ﬁ% /ﬁ*aﬁ %gﬁ%/ﬁﬁgwﬁaz ﬁ(ﬁ)gé‘lﬁ Y _cbzs S Wm/gﬁ; sifg <Pl L] Pﬂru'!lpa"j-up s.hareE. Mot EF'FI"E-'E‘EIII:." mia;ﬁlbahl‘ﬂ'
&1, e e 60 3w, T fAaRoN & AR, HET AT o | ﬂ
ST AT PN %m Gofigd < q.@"rﬁ%l ofr @t T iﬁsﬁ; am%m a%qugaﬁw SN s 8.2 |Aggregate number of shares tenderad 752,118 3,784,251
qll'ﬁmuwchwuu/ \smu'k\ml@lwuu/ yfafsferron), $Tgd &, A JeTERTIER T
fopel oft Prifead W wErE FrEIfer He @ RM A B whd E1 ' 8.3 {Aggregatenumber of shares accepted TR T il
?%W%ﬁ% gﬂgﬁ Skl HT@T( )gﬂfﬁjﬁsﬁm@g%ﬁgm@%ﬁ 3P TWE; B4 |Sizaofthe Ofar Rs.99.01 47 500 Re. 47 2813750
i T g P sfefad REl @l e aRER(RE) g P e e qen o (Mumber of shares rr'l.lmplhe-" hj.-'Dl’fer Price 2 per E.haare]
Yol / JfTer, afg ®Ig, & ufed, # for=ifea defa fforl 9 atax & qerars e Y )
"~ a‘g B 342%?[ ﬁqf - (a),ﬂ-cﬁ o B W, G IR | FT D %mm 8.5 Eh.are!'ddlng of the Acquirer and the he PACs before .ﬁ.gmenlent |
uferafer Er;w #, Sa SfcuRSRA) gr1 f=foaRad uftna aREuRi@n) @ Tavaused & U B @6d PubhcAnnouncemsand
T T R
= Number 735,530 [ Rk
=0 TR / fftrs e R 3 B : ' : 2
el Lo St o « % oftotal Share Capital & Vioting Capitad 24 16% 24 16%
wRfAfRIE) » R :
(& > @) e @ faf 86 (Sharesacquired by the Acguirer by way of Agreements
HHFDELHOU20000011522 mﬁ gﬂﬁw 31'32:&4:612(: ;}— 18—3TTRI—2025 » Murtibar B2 755 f2 755
' - 0432025 = % of total Share Capital & Voting Capital 2T2% 272%
T et st g e P o o ey e 7T W W | NG IGhares acquined by way of Open Offer by he Apquirerand e PACS
HHFLAXHOU21000018242 ST, T, T. 1858475,/ — 16—3TTR—2025 = Mumber T2 118 3,78 251
F IR 12082028 5 04—STTI—2025 = % oftotal Share Cagital & Voting Capital 26.00% 1242%
uferge uREufcr@l / orad "ukE! / dgagd |uRkdl &1 faarer [T wofn der @—19 /5 (R WRE 19), i i r i
i, &bl 57 o T (@Ml 47.66 T HX) WA HEAT 23/6 H W, AH-UAGR, feel w9, Pie e Eha.rﬁg_sfiqmmt: By N S IR ARe W DR
<M o Qeerd, 9T TR, S faeell—110059 @ & ¥ Rerd, @ v /o @ feR Afkd g8 qudl wre @ 9 LD <A ST
ﬁ-l nﬂzﬁjj’rqﬁimz IR TSH 10 WIe, [ 3 wiie, for Hufy dwar §i-19 /4 wife | @19 & M, o Mumberof shares acquired MIL MIL
HHFDELHOU19000005092 Rear At %, 20,98,135/ — 21—3FTRKI—2025 * Price of the shares arfqmred Not Apoécable hid .ﬁ.p;:'h:al:lle
ot T, 19.082025 Pt pepp—— » % ofthe shares acquired L MIL
%ﬁm‘? TRefuRmAf /gaaaﬁwﬁlﬁ / dewmpd m:lf'df 1 faaxoT : Ba > aﬁ—cﬁg wfed g d wiore, wieies 8.9 |Postofiershareholding of the Acquirer and the PACs
Wy e $—67 W e}, YA &FABeT 60 A T, WA AT 15,/9 H W, WA BT WA & & H e
Rera, f591 77901 I WIS e §, SF TR, 75 fAeeli— 110059 & 9 & ST ST © | AT qd: HORT @1 9T, Mumber 16,10,803 11%'93:5
e wie TR 68, ITR: TSP 20 WIE, TR wWiie BT AT = % of otal Share Capital & Voting Capital S2BT% 38.20%
HHFDELHOU19000001880 e = ?gﬁq‘?afﬁ, 3131:;28(;2252/5}— 18—3TRI—2025 E TI:' Pr'El.'I pﬂ'ﬁt I:lfrﬂ"r E-ﬂﬂfﬂhl:lhjll'lg ﬂ'{’.hE PLII:I“E Fl‘e-l::lrfﬁlr - P.:.gt,ﬂ]ﬁ'er* Pre-[:rffﬁur* P‘.:.S[--Dﬂer"
07—3TTRTI—2025 j
* Number 067771 1,75,653 9.67.771 5,89.520
TR TREURRT / SEd GURRY [/ dEedd HURRET BT f4aRer : HORT @ T TP iR U, e, A @ W0 A 4 I el S L R
3R, THAESH. (BF & AWPR & fa7), wiic AT 38, WA AT 353 T, qW fAgR, Tfa— Argeaare, e, % oftotal Share Capltal & Voling Capital 1.7 3.0 3L.I7h 19.35%

MRTATETE, SR US¥ — 201102, &F%d 51,00 a7 Hex| @@ — dFR wife, alRem — a1 @1 Jufy, SR — 25
e Al AeP, VT — AR wie

HHFGAZHOU22000027071 18—3TR<T—2025

W T IR A1,
| Tl R

%. 11,93,031/—

13.08.2025 Bl
04—3TTRI—2025

uferqe aREURET / sroet WuREl / dadga HuRrl &1 faeRer @ vole 7. taun—3, gul) Afre, Wie a3k,
Bd & ARPR A, wic AT U-94, TRRT AT 348 W A, &=wer 320 af e I 20.73 @ Hew, XA
R wear smam wfafy fafics, am wrgeemare, T iR dEeid @, Rem mivrmEare, ST gee—201102,
e e e, TP doF Pel, TP JRER AR T WErerd, FER SR drefdl & | A - SR AT IRl
3R Tele TAUG—2, Jd: wife HwAT U-95, SRV o o Uy, uRem: wAe IS QiR ele TaUh—4

HHFLAXHOU22000024057 AR gF A
e, WA AW

%.12,70,988 / — 183 RTT—2025

13.08.2025 Bl

04—31¥—2025

uftrq aREuf@l |/ o/ed okl / duddd HufmEl &1 faever @ Tole S Si—3 (Teissh), 98 918 3R,
T Mg e 37.16 T HWex B S wWite §ET d1—1,/78, YU fAeE gaRce—ii gedw, Wid FEIYR
SE AR, RN A, Tedrd AR fTar mimmEe, S aee — 201005 W [T 9 — ST wole |
Sh—2, & ¥ W9 iR wele Hn Sii—1, <R wele s i1 /79, ufaw: 3 @) Hufy |

HHFDELHOU20000007354 et o, IR %. 15,42,550 / — 18—3TTRRI—2025
T A e, 13.08.2025 &I
™ 3 =y 07—319¥—2025

TR IREIRT / 3l WuREl [/ Suded W™l BT faeR ¢ N AT, 98 @ iR, SR R, B9 @
e T wufy, e @—108, @ 200 T T AFGA H § 50 A TS AN 41.81 I AR &G, GIERT
AT 102,/21 # A, M- Ured, foeell e fwedl, &3 amard) & rong wuar # Reod 8, oy sfas favard
T, ITH TR, 8 fAeeli—110059 & wU H ST GNCT B, O A B A & guifod IfERI & @y, aEe
A, A0, T9w gR @ e, I R AR UG afedT ared wifh T e &, fastell o ok iR FeRe @
wre fafded gafer & | A S% wie o1 R, gd 10 wie DI wTell, <R o & wufy, uf¥em: wife @
few=m |

T STrsarT,
e TR

HHFNSPHOU22000030392 . 27,12,947/—

19.08.2025 Pl

21—37KT—2025

04—317¥<—2025

* Exchading the Acguirer, the PACs and the exisfing Promater and Promoter Groug of the Target Comgany

** Post Open Offer, it is found that ihe Target Company is not in compliance with the Minimaen Public Shareholding (MPS) of 25% interms
of 3EB! (LODR) Regulations read with Securities Confract {Regulations) Fules, 1857 as amended. The Acquirer. and the PACs
mcluding existing Promotar and Promoter Group of the Target Company will jointy comply with the provisions of Regulstion 7i4) of the
SEBI{ZAST) Regulabions to meintain the MPS in accordance with the SCRR and the applicable laws

4. Past Open Offer, the Acquirar along with the PACs will hold 11,96,938 Equity Shares aggresating to39.28% of Voling Share Capital of
tha Target Company.
1. The Acquirer and the PACS saverally and jomdly accapl full responsibility for the information contaned in this Post-Offer PAand alse for
the chiigations as laid down in the SEBI{SAST) Regqulations
11, This Post-Ofer PAwll also be svailable on the websites of SEBI (www.sebi.gav.in), BSE Limited (www.bssindia com) and Manager to
the Cefer fwww.systemalizgroug.in)

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRER AND THE PACs

Systematix Corporate Services Limited

The Capital, A=Wing, £th Floar, No, 603-505,

PlotNo. C-710, G-Block, Bandra-Kurla Complax (BKC),
Bandra (East), Mumbai 400051, Maharaghira, India
Telephone: +31-22-6704 3000

Fax +91-22-6704 BD22

Email: eci@systematxgroun.in

Contact Person; Mr. Kuldesp Singh
SEBIRegistration Mumbar: INMDDDDR4224

il

3’ T
GROUP
Investments Re-defined

uferqe aREuREl / e HuREl /& HuREl &1 faaRor @ wife—3, o R [fHd WM Tele dwer
@—40—7, AR, 3@ REff Gof & 99 F S G AT Biarn, Sg—1 & arm, e fER, T8 -
110063 H Rerd | W1 — IR Fole AT d1-48—T, T4 : 3 Tele, Tfvor : Wfedl, ufRaw : yawr/ures |

HHFNSPHOU24000046073 IS AfedT, %. 14,33,662/ —
e wfe 19.08.2025 Pl

21—37KT—2025

04—31¥<—2025

uftrq uREuREl / rad HuRe / duddd GuRml & faawer : B qaea (@e & R) & sd & fier
@, HuRy AT W—143 H W, &G 555 T IS AT 46.41 T AR, AT G 17, Tl dwar 14 7 9, Aia—
FAAR WieR, foeel wee fieel Pfar & a3 4 Red, RRY Siiew e wdife—, dar s, ST9 TR, 75
fecel & M ¥ S ST B WA - SR Ree TR @ A, fi) 18 Bie A1 weo: <ffior A, gl oy
R 144, UREH: 3T HURT |

*FWR Sifrd Fefda |1 I Swifed feAe # oifde fafire wu § SeeilRadgar & w® Wil @, sifaiRad

MUFG Intime India Private Limited

C-101, 15t Floos, 247 Park, LBS Marg, Vikhroli {West),
Murmbal 400 083, Maharashira, India

Tel. No.: +51 3108114048

Email; sayajihoiels ofeni@in. mpms.mufg.com
Contact Person: Pradnya Karanjekar

SEE| Ragistration Mumber: INRODI004058

(®) MUFG

For and on behalf of the Acquirer and the PACs

ﬁFIHI’ELLECTUhL N, SR o, A, YeH A ;ﬁ T H;Hﬁf/iwﬁqgﬁgﬁaﬁa?@ T Sw ¥ AR e Sdi- Edi- Sdi- Sdl-
) ST S o g o 3 e @ 0w sww o || onry 21 Offcospice  Gentury 21 Town Planners M, Entotainment & print Solutions
Fintellectual Corporate Advisars Privale Limiled S (Ra) /R sfafRIE) & w@f SR o g SR @ SR 13 (1) sl ge o Pree & Private Limited Private Limited Developers Private Limited Private Limited
Corporate (41.: B-20, Second Floor Sector 1, Nolda 201301, Tel No.: +91-0120-4266080; E-mall: infolintetectualadvisons. com ST réard et | _ _ _ _ Acquirer PAC = 1 PAC - 2 PAC =3
Wiebsite: - www intelectualadvisors.com, Camtact Person: Mr. Amit Purl SEBI Registration No.- INMODO01 2544 S SRR / R swEwrRen) /Bfrs sRfERE) o s s@fen @ smia i
\adity: Permanent | CIN: UT49530L2021PTCATTTAR T @ 6 9 vageumed @ gd foReq srgafo—weafa @ O Swiea wfoe@ aReufiE) /e@e |l
ity e WATAY Py, Ueel & A W Sl AT WAVl el PR Wb | Big ff afed S AR @ urauEl sterar Swe Date ; August 23, 2025
y ; Jffa farfaa frommaeh @1 Sooied aRaT § QAT Seoud @ foy Iedrar ¥ 99 W & sfaeia
8/ Sd/- TR BN 7 e /e i R SR Place: Indora.
Place: Moida Shweta Kalra Rachna Kalra foite : 25—08—2025 T/ — it e
Dale: 23,08 2025 (Acquirer 1) (Acpuirer 2) Xerm : feeh Fo R EFRAT BrERw fafics
oe @O ae @ - - T

epaper.jansatta.com
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